
OPEN COLEIT 

CENTRAL ADM INISTRAT IvE TRIBUNAL, A LIANA RAD FINCH, 
A_L L A H A_B AD_ 

Dated : Allahabad this the 10th day of July,1996. 

CORAM : Hon tble Mr. Justice B. C. Saksena, vice—Chairmar 
!ism 	 Administrative Member, 

ORIGINAL APPLICATION NO. 1484 of 1092. 

Ehagwati Prasad, aged about 50 years, 
Sic). ate Pandit Ganga Sabai, 
Mohal a Thakurau, 
District Moraciabad. 	Applicant . 
(BY A vOCATE SI-TRI ANUPAM SHUK1A) 

Versus 

1. Union of India through its 
Se for Superintendent, Post Offices, 
Ito aciahad. 

2. D" ector General,nepartment of Posts, 
L know. 	 Re spondents 

(BY ADVOCATE IV. SADHNA SRIVASTAVA) 

ORDER 

(Ert HON ' BLE MR. JUSTICE B. C. SAKSENA, V .C. ) 

The applicant of this O.A. cha llenges the 

provisions contained in para 1.2 of the Scheme 

dated 11.9.1990, copy of which is Annexure-1. 

He has further prayed that the respondents be 

directed to hold Departmental Promotion Committee 

and to appoint the applicant in. Group 'D' Service 

with retrospective effect and pay arrears and other 

admissible allowances with retrospective effect. 
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2. 	s far as the challenge to pare 1.2 of the Scheme 

is con rued, the only ground which is taken is that it 

is ille al, arbitrary and discriminatory without any 

rationale and has no nexus with the object sought to be 

achieve:1 by the Scheme,and thus, it is violative of 

Article 14 and 16 of the Constitution of India. 

It is uniforma 11 y ; 	 to a 11 who come with in 
tx 

the sco e of said provision. The applicant has not 

indicat d that any arbitrary vioLtion in applying 

the sal provision of pars 1.2 of the Scheme has been 

made at any time. The Scheme is not a statutory ruleemitri 
-c; 

as it is veil settled, that 'fra provision, wi*Jit -isaat. 6.1 

in the nature of policy decilsion, asszt the authorities 

• A 

y competent to make the Provision and a 

cheme keeping in vier the requirement of service 

administrative exigency. The provisions of pars 

are ful 

policy 

and the 

1.2 of the Scheme being the policy decision as cannot 

be interferred with. 

3. 	The applicant therefore, is not eligible for 

appointment to Group '0' post on account of his lacking 

to fulfil the age qualification. No other point arises 

or has been raised. The O.A. is accordingly dimissed. 
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MEM BAR- (A ) VICE CHAIRMAN 


